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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A. NO. 752 OF 2024 

BRIJESH SINGH LADWAL 

... Applicant 

Versus 

U.T OF CHANDIGARH & ORS . 

. . . Respondents 

Action taken report on behalf of Punjab Pollution 
Control Board and the State of Punjab through Er. 
Rantej Sharma, Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, SAS 
Nagar, in compliance of order dated 04.10.2024 
and 31.01.2025. 

Most Respectfully Showeth; 

1. That the above captioned matter is pending adjudication 

before this Hon 'ble Tribunal and is now fixed for hearing on 

07.05.2025. 
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2. That this Hon'ble Tribunal vide order dated 11.07.2024 had 

constituted a Joint Committee with direction to submit a 

report on the pollution caused in Sukhna Choe drain. 

3. The Joint Committee submitted an interim report on 

30.09.2024 wherein it was observed that the Sukhna Choe 

drain passes through various areas of Chandigarh and then 

joins the river Ghaggar at Zirakpur, Punjab. Accordingly, 

the Joint Committee made various recommendations to the 

Municipal Council, Zirakpur to prevent dumping of solid 

waste and untreated effluent into the drain. The relevant 

recommendations were as follows: 

"1. The Municipal Council Zirakpur shall carry out a survey and 

identify the spot area of the solid waste dumped into the Sukhna 

Choe, and 1Jron Net' will be fitted along with the drain in order to 

prevent dumping of the Solid Waste and C&D waste. 

2. The Municipal Council Zirakpur shall ensure regular operation 

and maintenance of the exi.sting STP of 17.3 MLD capacity. 

3. Punjab Pollution Control Board shall issue direction to the 

Municipal Council Zirakpur I STP Operator to take corrective 

measures in a time-bound manner to ensure O&M of the STP, so 

that there is no disposal of untreated effluent into river Ghaggar. 

{ ... ]" 
4. That this Hon'ble Tribunal vide its order dated 04.10.2024 

directed as follows: 
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"9. The state of Punjab and the State of Haryana are directed to 

take remedial action as suggested by the joint committed and file 

an action taken report in this regard at least one week before the 

next date of hearing." 

5: In the above background of the case, it is submitted that the 

Punjab Pollution Control Board has been actively engaged in 

controlling and checking pollution in the Sukhna Choe 

drain. The Respondent No. 6 remains committed to 

addressing the concerns raised in O.A No. 752 of 2024 and 

shall abide by any further orders passed by this Hon'ble 

Tribunal. 

6. That the steps c:µl"eady taken by the Respondent No. 6 for 

the checking pollution in the Sukhna Choe drain are listed 

herein below for kind perusal of this Hon 'ble Tribunal: 

i) A personal hearing was afforded to Executive Officer, 

Municipal Council, Zirakpur before the Chairman of 

the Punjab Pollution Control Board on 13.03.2024 

with the issuance of a notice. On 13.03.2024, 

Executive Officer, Municipal Council, Zirakpur was 

present. After hearing, the Chairman of the Punjab 

Q 
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Pollution ·control Board had given various directions 

to Municipal Council, Zirakpur as mentioned below: 

a) Providing list of tube wells of the Council and 
those installed by the building construction 

projects 

b) To calculate the quantity of wastewater 

generation in consultation with PWSSB. 

c) To carryout surveys and identify projects/ units 

from where oil & grease is coming to the existing 

STP of capacity 17.3 MLD and shall submit the 

proposal to up-grade the existing STP for 

removal of oil & grease from the wastewater 

within one month. 

d) To not give any permission/ new connections for 

discharge of treated effluent into their sewer, till 
existing STP of capacity 17 .3 MLD is up graded 

or a new proposed STP of capacity 22.5 MLD is 
made operational. 

e) To deposit samples and carryout bio­

remediation in the River Ghaggar till the new 
STPs are made operational. 

ii) The proceedings of the personal hearing held on 

13.03.2024 were conveyed to Executive Officer, 

Municipal Council Zirakpur vide letter no. 13042 dated 
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28.03.2024 for compliance. A copy of letter no. 13042 

dated 28.03.2024 is enclosed as Annexure R6/ A. 

iii)That it was subsequently observed that the Municipal 

Council Zirakpur had failed to comply with any of the 

directions of the hearing held on 13.03.2024. 

iv) That the monthly monitoring of the STP Zirakpur is 

being carried out by Regional Office of the Punjab 

Pollution Control Board, SAS Nagar. The sampling for 

the month of August, 2024 was carried out on 

03.08.2024 and as per the analysis report issued by 

the Head ·office Laboratory of the Board, the 

concentration of various parameters was found beyond 

the permissible limits. 

v) That on 04.09.2024, ·a Joint Committee of the officers 

of various departments constituted by Deputy 

Commissioner, SAS Nagar visited the Zirakpur area to 

carry out the physical survey along with sampling at 

various sewer lines. The analysis report of the samples 

had shown high level of oil and grease in the godown 

area of Zirakpur. During the meeting held by the 
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Additional Deputy Commissioner (G), SAS Nagar on 

24.10.2024, Executive officer, Municipal Council, 

Zirakpur was directed to plug the sewer line of 

respective area and ensure requisite in-situ 

remediation treatment of untreated wastewater. 

vi) Thereafter, in lieu of the non-compliance of the 

directions of Punjab Pollution Control Board, the 

Municipal Council, Zirakpur was served notice to u/ s 

33-A of the Water (Prevention and Control of Pollution) 

Act, 1974 vide Board's letter no. 3706-07 dated 

14.10.2024 with an . opportunity of personal hearing 

before the Chairman of the Board on 22.10.2024. A 

copy of letter no. 3706-07 dated 14.10.2024 is 

enclosed as Annexure - R6/B. However, Executive 

officer, Municipal Council, Zirakpur vide letter no. 

5459 dated 22.10.2024 requested for another date of 

hearing due to his non availability. The Board accepted 

the request and vide letter no. 3865-66 dated 

25.10.2024 afforded another opportunity of hearing to 

EO, MC Zirakpur for 06.11.2024. A copy of letter no. 
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3865-66 dated 25.10.2024 is enclosed as Annexure -

R6/C. 

vii) The hearing on 06.11.2024 before the Chairman of the 

Board was attended by Sh. Ashok Patharia, Executive 

Officer, Municipal Council, Zirakpur alongwith Sh. 

Charanpal Singh, Municipal Engineer, Municipal 

Council, Zirkapur. The representatives submitted 

written reply which. was taken on record by the 

Chairman of the Board. The representatives informed 

that oil and grease comes to the STP after every 15-

days and that the joint committee has already 

conducted surveys in the area and measures shall be 

taken accordingly. They further informed that there is 

stay by the lower court on the construction of new STP 

of 22.5 MLD at Sanoli and the department is making 

efforts to get the stay vacated from the Hon 'ble Court. 

viii) After hearing the officers of the Board and the 

representatives of the Municipal Council, Zirakpur and 

in compliance with the Interim Report of the Joint 

Committee dated 30.09.2024, the Chairman, of the 
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Punjab Pollution Control Board issued the following 

directions to the Municipal Council Zirakpur (MC): 

"1) The MC shall operate its STP regularly and 

efficiently to achieve the prescribed standards at 

all the times. 

2) The MC shall not pump the wastewater from the 

MPS more than the exi.sting capacity of STP for 

smooth operation of the STP. 

3) The MC shall make efforts to complete the 

construction/ installation of two additional STPs 

proposed by the MC to cater to the excess 

wastewater load of Zirakpur. 

4) The MC shall immediately find out the source of 

oil and grease to the STP and submit the report to 

the Board with concrete measures to stop the 

same." 

ix) The proceeding of hearing held on 06.11.2024 were 

conveyed to Executive officer, Municipal Council, 

Zirakpur vide letter no. 4501-02 dated 02.12.2024 for 

compliance. 

x) A copy of the proceeding of hearing held on 06.11.2024 

as conveyed to Executive officer, Municipal Council, 

Zirakpur by the Board vide letter no. 4501-02 dated 
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02.12.2024 by the Punjab Pollution Control Board is 

enclosed as Annexure - R6/D. 

7. That the representative of Municipal Council, Zirakpur has 

informed the Joint Committee that a STP of 17.3 MLD 

capacity based on SBR technology is located in Zirakpur 

area and treated effluent of th~ Zirakpur STP is being 

discharged into river Ghaggar. The STP is under up­

gradation and Punjab Pollution Control Board had issued 

directions to the Mur:iicipal Council, Zirakpur for 

compliance. 

8. That the Officer of the Punjab Pollution Control Board has 

informed and confirmed to the joint committee that no 

industrial units are operating along the Sukhna Choe in the 

jurisdiction of SAS Nagar and no industrial is permitted to 

discharge treated or untreated effluent into Sukhna Choe. 

True copy of the communication by Respondent No.6 dated 

09.01.2025 is already annexed to the Report of the Joint 

Committee as 'Annexure-VI' and is not reiterated herein for 

the sake of brevity. 

115



!NfflettttMOdNWdftM+Mt■ l:HlHttfbthh ttdt'ltlt hMU llf SH f:XJ ff Cil!lte J t: 1111 14 \♦►eel tMttllthttdtl tttt 1M♦ 

10 

9. That the only recommendation made by the Joint 

Committee in its final report relevant to the Respondent 

No.6 is reproduced below: 

«s. Punjab· Pollution Control Board shall issue direction to the 

Municipal Council Zirakpur I STP Operator to take co"ective 

measures in a time-bound manner to ensure O&M of the STP, so 

that there is no disposal of untreated effluent into river Ghaggar." 

10.That in compliance with the recommendation of the Joint 

Committee in its final report, the Respondent No. 6 has 

written a letter to Municipal Council, Zirakpur on 

27.01.2025 directing the Municipal Council, Zirakpur to 

take actions in compliance with the Joint Committee Report 

and report within a week. A copy of letter of directions 

issued to the Executive Officer, Municipal Council Zirakpur 

by Environment Engineer, Punjab Pollution control Board, 

Regional Office, SAS Nagar vide letter no. 584 dated 

27.01.2025 is enclosed as Annexure R.;.6/E. 

It is respectfully prayed that the present action taken 

report may kindly be taken on record in compliance of the order 

dated 04.10.2024 and 31.01.2025. Respondent No.6 remains 
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committed to addressing the concerns raised in O.A No.752 of 

2024 and shall abide by any further suggestions/ directions 

passed by this Hon'ble Tribunal. 

Date: 

Place 

£~Mo.~, lo.lS""" 

St.1::1 N G """'-

Submitted by 

Q~• Shcurr,M.ff, 

Er. Rantej Sharma 
Environmental Engineer, 

Punjab Pollution Control Board, 
Regional Office, SAS Nagar 

(On behalf of Punjab Pollution 
Control Board and State of 

Punjab) 
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To 
The Executive Officer, 

Municipal Council, Zlrokpur, 

Olstl. SAS Nagar 

REGISTERED 

o•mall~~Jt'o~E1;·com 

Subject: Proceedings of the personal hearing given to tho Executive Officer, Municipal Council, 

Zlrakpur, Dlstt. SAS Nogor for non-compllance of the decisions of hearing dated 

3/3/2023 by the Chairman of the Board In case of STP Zlrpkpur of capacity 17.3 MLO 

before the Chairman of the Boord on 13/3/2024 

The following were present: 

From Board's side: 

Er. G.S. Majithia, Member Secretary 

Er. Harbir Singh Multani, Chief Environmental Engineer (P) 

Er. lavneet Kumar, Senior Environmental Engineer (ZP-1) 

Er. Rajeev Gupta, Environmental Engineer (ZP-1/1) 

Er. G.D. Garg, Environmental Engineer (RO) 

From MC Authorities side: 

Sh. Ashok Pathria, EO, MC, Zirakpur 

The officers of the Board brought out that the MC, Zirakpur is handling the discharge of 

domestic wastewater arising from Zirakpur Town and has failed to obtain consent to operate of the Board 

as required under the provisions of Water (Prevention & Control of Pollution} Act, 1974. The Executive 

officer, MC, Zlrakpur and Executive Engineer, PWSSB were given personal hearing under the provisions of 

the Water (Prevention & Control of Pollution} Act, 1974 by the Chairman of the Board on 28/11/2019, 

wherein it was decided as under: 

1. The SO% amount of said bank guarantee amounting to Rs. 2.00 lacs furnished by the M.C., Zirakpur 

with validity upto 28/8/2020 i.e. Rs. 1.00 lac be encashed, due to the aforesaid violations made 

by the M.C. 

2. The Executive Officer, M.C., Zlrakpur shall submit another bank guarantee of Rs. 1.00 Lac, as an 

assurance to comply with the provisions of the Water (Prevention and Control of Pollution) Act, 

1974, within 7 days with Environmental Engineer, Regional Office, SAS Nagar, so as to keep the 

bank guarantee of total amount Rs. 2.00 Lac with the Board after encashment. 

3. M.C. will ensure that the entire wastewater shall be utilized for irrigation purposes for maxim urn 

duration of the year except during the no.demand period. 

4. M.C. shall apply a fresh for consent to operate of the Board, Immediately as required u/s 25/26 

of the Water (Prevention and Control of Pollutlon) Act, 1974, within 7-days. 

s. The Xen / Executive Officer of Municipal Councll, Zlrakpur shall consider lhe capacity/ udequ.icy 

of cxlstins STP (or the trootmenl of wastewater, before crnntlnc NOC for discharging ot 

wastewater Into the existing sewer/ proposed sewer llnc lo IJc laid by the M.C. for new projects. 

6. PWSSB shall maintain and oporatc Its sowoao tro1,1lmonl plant rocul,1rly & ufflclcntly so as to 

achieve effluent standards prescrlbcuJ by the Board al ult limos. 

-1 • 
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7. PWSSB shall instoll and commission the onllne continuous monitoring system with the facility of 

flow meter at the outlet of STP1 which shall be attached with the server of concerned department 

as well as Punjab Pollutlon Control Ooard, lmmcdliJtely as the target date given In Action Plan for 

Clean Ghaasar Is golns to e,cplre on 30/11/2019. PWSSB shall also ensure the immediate 

Installation of CClV camera for Its STP. 

8. PWSSB shall submit the details nlongwlth tlmellnes for the lnstallatlon of new STP at Zlrakpur. 

9. Envlronment11I Engineer, Regional omce, SAS Nagar shall monitor the compliance status from 

tinie to time and send the report/ recommendations accordingly. 

► The decisions of the said hearing were conveyed to the authorities vide Board's letter no. 10027-

28 dated 20/12/2019 for compliance. 

The Environmental Engineer, Regional Office, SAS Nagar hos submitted the compliance of 

the decisions of the hearing dated 28/11/2019 as under: 

1. The bank guarantee amounting to Rs. 1.00 Lacs was encashed on 13/1/2020. 

2. M.C., Zirakpur has submitted the fresh bank guarantee of Rs. 2.00 lacs, bearing no. 

2001431BGF00023 dated 28/8/2020, valid upto 29/8/2022. 

3. The M.C., Zirakpur has failed to apply .for consent to operate under the Water (Prevention & 

Control of Pollution) Act, 1974 till date. 

4. The PWSSB has failed to install OCEMS till date as.per timelines given in the action plan. 

The STP, Zirakpur was visited by the officer of the Board on 03/11/2020 and effluent 

samples were collected from inlet & outlet of the STP and got analyzed from the Boards lab. The analysis 

report received from the Board lab revealed that the cone. of various parameters (TSS-118 mg/I, BOD-97 

mg/I and F.Coli-32000 MPN/100 ml) was found beyond the prescribed limits fixed by the Board. As such, 

the STP has failed to achieve the prescribed discharge standard for TSS, BOD & F .Coli, respectively. 

The MC, Zirakpur and PWSSB failed to apply for obtaining consent to operate of the Board 

under the Water (Prevention & Control of Pollution) Act, 1974, thus, has. failed to comply with the 

decisions of the hearing dated 28/11/2019. 

Show cause notice for violation of.the provisions of Water (Prevention and Control of 

Pollution) Act, 1974 was served to the PWSSB and M.C., Zirakpurvide letter no. 6058-59 dated 31/12/2019 

with an opportunity of personal hearing before the Chairman of the Board on 14/1/2021. No 

representative from the Municipal Committee, Zlrakpur attended the hearing. PWSSB was represented 

by Ms. Lata Chauhan, Executive Engineer. During hearing on 14/1/2021 the following decisions were 

taken: 

1. executive Officer, M.C., Zlrakpur being the custodian of sewerage network and STP shall have to 

ensure that no shock loading of effluents (other than domestic sources) may enter into the 

sewerage system. M.C. shall Identify the defaulters disposing off effluents (other than domestic) 

into the sewerage network and take necessary action against them to ensure that no toxic effluent 

/ shock loading_ may happen at STP due to discharge of such Illegal disposals. An action taken 

report In the matter shall be submitted to the Ooard, by 15/2/2021. 

2. PWSSB shall malntuln and operate Its sewage treotment plant regularly & efflclently so as to 

achieve cHluent standards prescribed by the Ooard at all times. 

-2· 
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3. M.C. will toke up the matter with the Deptt. of Soll Conservation for utlllzotion of treated effluent 

of STP for Irrigation purposes ond submit action plan for the same alongwlth PERT chart within 15 

days. 

4. Environmental Enstneer, Reolonol Office, SAS Nogor sholl monitor tho STP regularly as per 

protocol nnd submit the compllonce stotus as per the tlmellnes allowed following the above 

decisions and send the status report occordlngly. He shall also lnltlote action against the defaulter 

lndus\rlal units, which are dlscharstng untreated trade effluent Into M.C. sewer. 

The decisions of the said hearing were conveyed to the PWSSB and M.C., Zirakpur vide 

letter no. 627-28 dated 4/2/2021 for compllance. 

The monthly monitoring of the STP Is being carried out and the analysis results for the 

month of January to April, 2021. During the month of Jonuar, February, March, 2021 the cone. of the 

parameters as under have been found beyond the prescribed limits of the Board. 

S.N. Month 
Parameters 

pH TSS mg/I BOD mg/I F.Coli, MPN/100 

ml 

1 January, 2021 7.1 83 so 3200 

2 February, 2021 7.1 37 23 3800 

3 March, 2021 7.5 132 55 2600 -
4 April, 2021 7.8 17 8 780 

Prescribed standards 5.5-9.0 <100 30 <1000 

The authority was failed to apply for consent to operate under Water (Prevention & 

Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981. The authority has 

neither submitted any progress report/ compliance report of the decisions of the personal hearing. 

The MC, Zlrakpur is operating o_utlet without consent of the Board, thus violating the 

provisions of said Act. 

PWSSB/ Municipal Council have violated the provisions of Water (Prevention & Control 

of Pollution) Act, 1974, as explained above and have made them liable for legal action under the provisions 

of Water (Prevention and Control of Pollution) Act, 1974 as well as for imposition of Environmental 

Compensation. 

Therefore, show cause notice for the violations of the provisions of the Water Act, 1974 

has been served to the MC, Zlrakpur and PWSSB with an opportunity of personal hearing on 27/4/2021, 

which was postponed due to administrative reasons till further orders and the said authorities were 

intimated Jn this regard vlde this office letter No. 2301-02 dated 26.4.2021. 

Thereafter, the project proponent was given an opportunity of personal hearing before 

the Chairman of the Board on 8/6/2021, wherein, It was decided as under: 

1) The E.O., M.C.~ Zlrakpur shall apply for consent to operate under the Water Act 1974 

within 15 days. 

2) The PWSSB be advised to operate the STP properly an efficiently, so as to achieve the 

prescribed standards. 

3) The PWSSB shall Install and commission tho OCEMS within one month and the same shall 

be conectewd with the servers of Punjab Pollution Control Boc1rd and CPCB within one 

month. 

i 
t 
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'1) The E.O., M.C., Zirnkpur In consultation with the Department of Soll Conservation shall 

work out for ii solution so thnl no arfluent from the city Is discharged into the water body. 

The proceedinss of the hearing were conveyed to the project proponent vide Board's 

letter no. 3205-07 dated lG/G/2021 for complloncc. 

The monthly monltorlr,8 for the month of Novernber, 2021 was carried out on 8/11/2021 

in the presence of JE and observed os under: 

1) The STP was lyirlB non-operntlonal nnd untrented effluent was being bye-passed directly wlth 

flexible pipe further leading Into conduit pipe lald and finally discharging into river Ghaggar. CCTV 

cilmC?ra of the final outlet was repositioned. 

2) No pipeline network has be<?n laid for utlllzation of treated wastewater. 

3) Centrifuge pump and chlorinatlon dozing was lying out of order. 

Moreover, it is further Informed that STP of Zlrnkpur Is presently under capacity and 

various unauthorized outlets in the area under Jurisdiction of MC, Zlrakpur exists through which untreated 

domestic effluent is discharged Into the natural drains. The matter regarding the same and the plugging 

of these outlets is being reviewed at various levels. No progress regarding the construction and installation 

of proposed STP of 17 MLD has been received. The above said matters were also discussed in the 6th 

meeting of the District Environment Committee held on 11/8/2021. 

The 4th meeting of the District Environment Committee was held on 30/12/2020 under 

the Chairmanship of Additional Deputy Commis~ioner (D), SAS Nagar wherein EE, PWSSB informed that 

the STP is functional and there is a problem due to inflow of Oil & Grease, which disturbs the functioning 

of STP. Accordingly, three member committee was constituted to verify the facts under the Chairmanship 

of EE, PWSSB and it was directed to furnish a factual report within 15 days. The team constituted visited 

the area on 18.02.2021 to identify the source of Oil and Grease coming at STP. However, the final report 

regarding the same is yet to be received. 

The effluent samples were collected during the monthly monitoring for the month of 

November, 2021 to March, 2022. As per the analysis results received through Head Office, the cone. of 

the parameters were beyond the prescribed limits of the Board as tabulated below: 

I S.N. Month Parameters 

I pH TSS BOD F. Coli. 
mg/I mg/I MPN/l00ml 

1. November, 2021 6.7 249 115 210000 

2. December, 2021 6.9 96 75 21000 

3. January, 2022 7,4 65 3S --
26000 

- 7.3 78 -4. February, 2022 65 2600 

5. March, 2022 7.3 67 47 32000 

~-
Prescribed Stc1ndards 5,5•9.0 <100 30 <1000 

--·-----

Morcovc,, the MC hiJs fallcd to comply with the following observations/ shortcomings: 

-4-
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1. M.C. has failed lo rencwill of consent to operate under the Water (Prevention & Control of 

Pollutlon) Act, 1974. 

2. The Punjab Water Supply Seweroac Oonrd hils not Installed OCEMS (litre) outlet of the STP. 

3. The PWSSO docs not oµernte STP copoclty or 17 MLO properly and efficiently. 

'1. No plpellne network hos been loyed for utlllzotlon or treated effluent of STP of irrigation purpose. 

Now, treoted and untreated efrtuent Is being dlscharBed Into the natural drains from outlet of 

STP. 

S. M.C. Zlrakpur Is being given a permission to new building project. 

6. The STP of Zlrakpur is present under capacity and various unauthorized outlet in the area under 

jurisdiction of M.C. Zlrakpur, exists through which untreated domestic effluent is dischatge into 

natural drains. 

7. PWSSB has not start the work for construction of proposed STP of 17 MLD. 

The MC Zirakpur ls continuously vlolatlng the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974 and also failed to obtain renewal of consent to operate under the Water 

(Prevention & Control of Pollution) Act, 1974 from the Board. 

The industry is not serious regarding the compliance of the directions/ decisions of the 

Competent Authority of the Board and also intentionally/ inadvertently. 

The industry has failed to comply with the conditions imposed in the consent to operate 

granted to it under the Water (Prevention & Control of Pollution) Act, 1974, thus, violating the provisions 

of the said Act. 

It has now been decided by the Competent Authority of the Board to give another 

opportunity of personal hearing to the MC before taking further action in the matter. 

Thereafter, the MC, Zirakpur was issued notice regarding non-compliance of the decisions 

of the hearing dated 8/6/2021 given by the Chairman of the Board, vide Board's letter no. 2025-26 dated 

25/3/20'22 alongwith an opportunity of personal hearing before the Chairman of th~ Board on 11/4/2022. 

It is pertinent mentioned here that M.C., Zirakpu_r has submitted the fresh bank guarantee of Rs. 2.00 lacs, 

bearing no. 2001431BGF00023 dated 28/8/2020, valid upto 29/8/2022. 

It was proposed to encash the bank guarantee amounting to Rs. 2.0 lacs submitted by the 

MC and to initiate legal action against the PWSSB / Municipal Council and its officers (responsible for said 

violation) under the provisions of Water (Prevention and Control of Pollution) Act, 1974 and as per order 

passed by the Hon'ble National Green Tribunal from time to time. 

As nobody attended the hearing from the Municipal Council, the Chairman of the Board 

took serious note of this and decided as under: 

(I} The bank guaran_tee of Rs. 2.00 lacs submitted by the M.C,, Zirakpur be encilshed. 

(ii} Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 shall be issued to 

the Municipal Council Zlrakpur as under: 

(a) The Municipal Council, Zlrakpur shall not give permission to any new project till Its new 

STP is made operational. 

(b) Now new sewer connection shall be allowed to the domestic consumers till the 

complctlon of new STP ilS the existing/old STP is overloaded. 

-5-
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(iii) M.C. Zirakpur be directed not to approve new project plans till necessary infrastructure like 

sewer/ STPs/ disposal mC!chanlsm Is not put In place with copy to PSLG. Submitted for approval 

please. 

The proceedlnBs or hearing were conveyed to the MC authorities vlde Board's letter no. 

3437-38 dated 15/6/2022 ror compllnnce. 

As per the decisions or the hearing, the MC was served directions u/s /s 33-A of the Water 

(Prevention & Control of Pollution) Act, 1974 that 11The Munlclpal Councll, Zlrakpur shall not give 

permission to nnv new project tlll proposed new STP Is made operational." 

Further, the MC was failed to obtain consent to operate of the Board as required under 

the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) 

Act, 1981. The effluent samples were collected during the monthly monitoring for the month of April, 

2022 to November (Results Awaited) 2022. As per the analysis results, the concentration of the 

parameters were found beyond the prescribed limits of the Board In the month of May, June, July and 

August, September, October, November, 2022 and December, 2022 as tabulated below: 

Month Parameters 

ph TSS BOD TDS O&G F.Coli MPN/ 
100ml 

l. April, 2022 7.1 96 62 - 4.6 2600 

2. May, 2022 7.1 188 160 - 5 2600 

3. June,2022 7.4 136 115 780 - 120000 

4. July, 2022 7.2 208 137 620 3.8 33000 

5. Aug,2022 7.1 210 140 604 4.2 120000 

6. Sept.,2022 7.5 125 9S - 4.8 110000 

7. Oct. 2022 7.2 132 10S 656 6.4 110000 

a Nov., 2022 7.2 144 116 697 7.4 110000 

9. Dec., 2022 7.1 64 48 907 9.6 21000 

10. Jan., 2023 7.6 165 143 710 14.8 70000 

11. Feb., 2023 6.8 180 59 - 9.8 11000 

6.5-9.0 100 30 2100 10 1000 

Prescribed Limits 

l 

Also, the samples of treated effluent collected by Regional Office w.e.f March, 2023 to till 

date of STP of capacity 17.3 MLD are not achieving prescribed effluent standards. 

Thus, the authority is continuously violatlng the various provisions of the Water 

(Prevention & Control of Pollution) Act, 1974. The authority has failed to start the construction worli of 

newly proposed STP of 17.3 MLO at Zirakpur. Further, during the meeting taken by Hon'ble Chairman of 

Haryana Pollution Control Board dated 7/11/2022 and again on 13/12/2022 the matter regarding the 

treated and untreated effluent by the ULB's was discussed In detail. The authority has also failed to tap 

all the point~ through which untreated/ treated effluent Is discharge Into drains which ultimately leads to 

River Ghaggar. The treated effluent of the present STP being operated by PWSSB Is also being discharge 

into River Ghaggar. The MC authority docs not comply with the hearing decisions 

The matter was considered by tho Competent Authority of the Board and decided to give 

another opportunity o( personal hearlns to tho MC beforo taklns further action In the matter 

·6-
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Therefore The MC wa 1 
' s 8 ven another opportunity vlde Board's letter no. 1206·07 dated 

15/
2
/
2
0

23 before the Chairman of the Board on 3/3/2023. After hearing the officers of the Board and the 

representative of the MC, the Chairman of the· Board decided as under: 

1. The Envlror,mentnl Compcnsntlon shall be Imposed to the MC Zlrakpur for the damaee caused to 

the environment due to BilP In the treatment by It. The Environmental compensation shall be: 

calculated by the Environmental Enslneer (for the gap between the domestic effluent generated 

in the Jurisdiction of MC Zlrakpur ilnd Cilpaclty of treatment Installed by MC operation} as well as 

for non-achievements of the standards by the exlstlns STP. 

2. The Municipal Council, Zlrakpur shall also Intimate how many plans have been approved by them 

and how many sewer connections have been granted to the new projects after the insurance of 

the directions u/s 33-A of the Water (Prevention and Control of Pollution) Act, 1974 by the Board 

vide its letter dated 11/4/2022. 

3. The Municipal Council, Zirakpur shall also intimate the number or projects in the Ziral<pur and 

how much domestic effluent they are discharging Into the M.C. sewer. The Director, Deptt. of 

Local Government, Punjab be call explanation the E.O for not attend the hearing personally so as 

to take judicious decisions. 

4. The Environmental Engineer, Regional Office, SAS Nagar shall visit the STP site to verify the 

information sought from MC as mentioned above and send his report/ recommendations in the 

matter accordingly. 

The proceedings of the aforesaid personal hearing were conveyed to the MC as well as 

Environmental Engineer, Regional Office, SAS Nagar vide letter no. 2401-02 dated 11/4/2023 for 

compliance. But, no report w.r.t compliance of aforesaid decisions of personal hearing have been received 

from MC, Zirakpur. 

The monitoring of STP Zirakpur of capacity 17.3 MLO Is being carried out on monthly basis 

by the Regional Office, SAS Nagar. But the MC, Zirakpur has failed to achieve the prescribed treated 

wastewater standard for the sample collected from March to October, 2023. 

Thus, MC Zirakpur has failed to comply with the decisions of personal hearing as well as 

not achieving the treated wastewater stand~rds prescribed by the Board. Thus, MC, Zirakpur is violating 

the provisions of the Water (Prevention and Control of Pollution) Act, 1974 . 

Thereafter, MC was given another opportunity of personal hearing vlde Board's letter no. 

8585-86 dated 7/11/2023 before the Chairman of the Board on 17/11/2023. But. neither any 

representative of the MC attended the hearing nor submitted any reply/ communication in the matter. 

Accordlngly, another opportunity of personal hearing vido Board's letter no. 8987-88 

dated 23/11/2023 given to the MC before the Chairman of the Board on S/12/20l3. But, again neither 

any representative of the MC attended the hearing nor submitted any reply/ communication in the 

matter. 

Afterwards, another opportunity of pcrsonc1I hearing vldc Boi.lrd's letter no. 978'1·88 

dated 29/12/2023 given to the MC before the Chairman of the Board on 9/1/2024, which was postponed 

to 11/l/202A due to administrative reasons. But, il8Uln neither any representative of tho MC attended 

the hearine nor submitted any reply/ communication In the matter. 

The matter was again considered by the Compotont Authorlly ond decided to afford last 

opportunity of personal hcwrln13 to the MC bof~rc ti:1klna further uctlon In the milltcr. Therefore, the MC 
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was served notice for non-compllance of the decisions of hearing dated 3/3/2023 alongwlth an 

opportunity of personal hearing before the Cholrmon of the Boord on 13f3/2024. 

Sh. Ashok Pathrln, EO of MC, 7.lrokpur attended the hearing and Informed that no new 

connection ilre belno Biven to building construction projects. Work order has already been given for 

installation of STI' of copilclty 2l.S MLD at VIII. Sanoll, SAS Nagar and target date of completion is of two 

years. He further Informed thot one more STP of capacity 17 .5 MLD ls to be Installed at VIII, Chet for which 

land has already been Identified. There arc 125 tubewells of MC, Zlrakpur but, no. of tubewells Installed 

by individual houses/ l>ulldlnB construction projects are not available to MC, Zlrakpur. EO, MC, Ziralcpur 

informed that the data w.r.t. ground water abstraction and generation of wastewater is not available. 

However, he assured that the said data wlll be provided to the Board within 30 days. He also assured that 

the list of projects to whom new sewer connectlons have been Issued by the MC and plans approved after 

issuance of directions u/s 33-A of the Water (Prevention and Control of Pollution) Act, 1974 by the Board 

vide dated 11/04/2022 were be provided to the Board. In this regard, he further Informed that at 

present, no new sewer connections are being given to the building construction projects for discharge of 

their treated domestic effluent. It is also mentioned here that issue related to waste water generation 
I 

and inadequate STP of Zirakpur is regularly discussed in the Hon'ble Vidhan Sabha Committee 

meetings.Thus, immediate action in the matter w.r.t upgr.adation of STP/commissioning of new STPs are 

required to be taken for the treatment of waste water generated from Zirakpur Town, so that discharge 

of untreated waste water in to Ghaggar Darhiaya can be stopped. 

After hearing the officers of the Board and the representative of the MC, the Chairman of 

the Board decided that: 

1. The MC shall provide the list of tubewells of the MC and installed by building constructions 

projects after getting the same from PSPCL authorities to the Board within 15 days. 

2. The MC shall calculate the qty of wastewater generation in consultation with PWSSB and submit 

the same to the Office of Environmental Engineer, Punjab Pollution Control Board, Regional 

Office, SAS Nagar within 30 .days. 

3. MC shall carryout digital survey from the expert agency and submit the same to the Board within 

30 days. 

4. MC shall identify the projects/ units from where oil & grease is coming to the existing STP of 

capacity 17.3 MLD and shall submit the proposal to up-grade the existing STP for removal of oil & 

grease from the wastewater within one month. 

s. The MC shall provide the list of projects whose building plans have been approved and how many 

new sewer connections are given to new projects after the Issuance of directions u/s 33-A of the 

water (Prevention and Control of Pollution) Act, 1974 vlde letter dated 11/04/2022. 

6. The MC, Zirakpur shall not give any permission/ new connections for discharge of treated effluent 

into their sewer, tlll existing STP of capacity 17.3 MLD is up-graded or a new proposed STP of 

capacity 22.5 MLO Is made operational. 

7. The MC shall submit proposal In consultation with Soll and Water Conservation department for 

utllizatlon of treated wastewater onto land for Irrigation to the Board within 30 days. 

8. The MC shall apply for consent to operate of the Board as required under Water (Prevention & 

control of Pollution) Acl, 1974 and Air (Prevention & Control of Pollution) Act, 1981 alongwlth 

requisite documents & fee to the Board within 15 doys. 

-8-
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The MC shall deposit sample collection and testing fee of the samples already collected & 

analgised by the Board within 15 days. 

The MC shall carryout bio•remedlatlon in the River Ghaggar till the new STPs are made 

operationa I. 

You are, therefore, requested to comply with the aforesaid decision 

hearing. 

Envlronmen a En inecr 

l for & on be alf of the 
Punjab Pollution Control Board 

Endst. no. \ 3° ~.3 Dated ryf PJ ?1 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control 

Board, Regional Office, SAS Nagar. He is requested to verify the compliance made by the C and shall 
submit further report and recommendations. 

'8 2> l?o>~ 
Environmental Engiheer 

for & on be alf of the l Punjab Pollution control Board 
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To 

subject: 

The Executive Officer, 

Municipal Councfl, Zlrakpur, 

Oistt. SAS Nagar 

REGISTERED 

Notice to Issue directions u/s 33·A of the Water (Preventfon & Control of Pollution) 

Act.1974 

Whereas, It Is mandatory on the part of the authority concerned to obtain the con~ent 

of the Board to operate an plant as required u/s 25 of the Water (Prevention & Control of Pollut,on) .. 

Act, 1974 for discharge of effluent arising from its premises. . 

And whereas, It Is also mandatory on the part of the authorities concerned to pro_v,~e 

adequate and appropriate effluent treatment facilities, so as to contain the various pollutants w'th'" 

the standards laid down by the Board, In the effluent discharged by the authorities concerned. . 

And whereas, earlier the MC, Zlrakpur was given an opportunity of personal heanng 

before the Chairman of the Board on 13/3/2024, wherein, it was decided as under: 

1. The MC shall provide the list of tubewells of the MC and inst~lled by building constructions 

projects after getting the same from PS?CL authorities to the Board within 15 days. 

2. The MC shall cakulate the quantity of wastewater generation in consultation with PWSSB and 

submit the same to the Office of Environmental Engineer, Punjab Pollution Control Board, 

Regional Office, SAS Nagar within 30 days. 

3. MC shall carryout digital survey from the expert agency and submit the same to the Board 

within 30 days: 

4. MC shall Identify the projects/ units from where oil & grease is coming to the existing STP of 

capacity 17.3 MLD and shall submit the proposal to up-grade the existing STP for removal of 

oil & grease from the wastewater within one month. 

5. The MC shall provide the 11st of projects whose building plans have been approved and how 

manv new sewer connections are given to new projects after the Issuance of directions u/s 33-

A of the Water (Prevention and Control of Pollution) Act, 1974 vide letter dated 11/04/2022. 

6. The MC, Zirakpur shall not give any permission/ new connections for discharge of treated 

effluent into their sewer, till e><isting STP of capacity 17.3 MLO is up-graded or a new proposed 

STP of capacity 22.5 MLO is made operational. 

7. The MC shall submlt proposal in consultation with Soil and Water Conservation department 

for utilization of treated wastewater onto land for Irrigation to the Board within 30 days. 

8. The MC shall apply for consent to operate of the Board as required under Water (Prevention 

& Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 

alongwith requisite documents & fee to the Board within 15 days. 

9. The MC shall deposit sample collectlon and testing fee of the samples already collected & 

analgised by the Board within 15 days. 

10. The MC shall carryout bio-remediation in the River Ghaggar tlll the new STPs are made 

operationa I. 

And whereas, the proceedings of the aforesaid personal hearing were conveyed to the 

EO, MC, Zirakpur as well as Environmental Engineer, Regional Office, SAS Nagar vide Board's letter no. 

13042-43 dated 28/3/2024 for compliance. 

And whereas, the Regional omce, SAS Nagar has submitted the following pointwise 

compliance of the above decisions of the personal hearing, which is reproduced as under· 

s. Oeclsfons of personal hearing dated 13/3/2024 ---
Compliance status 

no. 
1. The MC sha II provide the list of tubewells of the MC and The MC has not yet sub~li 

installed by building constructions projects after getting the same. 
tted , 

the same from PSPCL authorities to the Board wlthin 15 

days. 
2. The MC shall calculate the qty of wastewater The MC has not yet submi tted 

generation in consultation with PWSSO and submit the the same. 

same to the Office of Environmental Engineer, Punjab 

Pollution Control Board, Regional Office, SAS Nagar 

within 30 days. _I 
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The MC has not yet submitted 3. MC shall carryout digital survey from the e,cpert agency 
and submit the same to the Board within 30 days. the same. 

4. 1 MC shall Identify the projects/ units from where oll & The MC has not yet identified 

grease is coming to the existing STP of capacity 17.3 and Intimated the same to PPCB. 

MLO and shall submit the proposal to up-grade the 
existing STP for removitl of oll & grease rrom the 

- wastewater within one month. 
lhe MC has not yet submitted s. lhc MC·shall provide the 11st of projects whose bulldlng 

plans have been approved and how many new .sewer the same. 

I 
connections a~ giv~n to new projects after the 
issuance of directions u/s 33·1\ of the Water (Prevention 
and Control of Pollutlon) Act, 1974 vlde letter dated 
11/4/2022. 

6. The MC, Zirakpur shall not give any permission/ new The MC has not submitted the 
connections for discharge of tteated efrluent Into their compliance of the same to this 

sewer, till existing STP of capacity 17.3 MLO Is up· office, yet. 
graded or a new proposed STP of capacity 22.S MLD is 
made o~rational. 

7. The MC shall submit proposal In consultation with Soll The MC has not vet submitted 

and Water Conservation department for utilization of the same. 
treated wastewater onto land for Irrigation to the Board 

- withln 30 days. 
8. The MC shaJI apply for consent to operate of the Board The MC has not yet applied for 

as required under Water (Prevention & Control of obtaining 'Consent to Operate' 

Pollution) Act, 1974 and Air (Prevention & Control of under Water (Prevention & 

Pollution) Act, 1981 alongwith requisite documents & Control of Pollution) Act, 1974 I 
fee lo the Board within 15 days. and Air (Prevention & Control of I 

Pollution) Act, 1981. I 
I 

9. The MC shall deposit sample collection and testing fee The MC has not submitted the 

of the samples already collected & analgised by the compliance of the same to I 
Board within 15 days. Regional Office, SAS Naear, yet I 

[_1:-
The MC shall carryout bio-remediatlon in the River The MC has not submitted the 
Ghaggar till the new STPs are made operational. compliance of the same to 

Regional Office, SAS Nagar, yet. 

And whereas, from the above, it is clear that the MC has not yet complied with any of 
the decisions of the personal hearing held on 13/3/2024. 

And whereas, the monthly monitoring of the STP Zirakpur is being carried out by 
Regional Office, SAS Nagar and for the month of August, 2024, the sampling was carried out on 
3/8/2024 and same was analyzed by Head Office Lab of the Board. As per analysis results, the 
concentration of the parameter was found beyond the permissible limits of the Boards as tabulated 
below: 

,-· Month Parameter 

pH TSS BOO TDS O&G F.Coli MPN/ 
I 100ml 
11. August, 2024 7.0 61 24 . 6.8 2200 

I Prescribed 6.S..9.0 100 30 2100 10 1000 
Limits 

And whereas, it Js clear that the MC is still not complying with the discharge standards 
laid down by Board. 

And whereas, the STP Zirakpur of capacity 17.3 MLO is already under capacity. MC has 
not yet submitted any concrete proposal to construct new additional STPs for domestic effluent of 
Zirakpur Town. Presently, only partial wastewater of Zirakpur town is being treated in the existing STP 
and remaining quantlty of untreated domestic effluent fs being discharged into choe and nallahs 
leading to River Ghaggar. 

And whereas, the Joint committee of the officers of various departments constituted 
by Deputy Commissioner, SAS Nagar has visited the Zirakpur area on 4/9/2024 to carry out the physical 
survey along with extensive sampling at various sewer lines. After the visit, it was found that level of 
oil and grease or Godown area was very high and EO, MC, Zlrakpur is required to plug the sewer line 
of respective area and purposes the requisite in•sltu remediation treatment of untreated wastewater. 
However, no report from the MC, Zirakpur has been received In this regard. 

- '-11..1 
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( And Whereas the Mc th · 
Prevention & Control of p 11 ' au orltles 11• not complying with lhe provisions of the Water 

and deliberately. 
0 

ut/on) Act, 1
97 4 •nd Is vlolallna the provisions of the said Ac 1, Into ntlonally 

been d I A
nd 

whereas, the mailer has been considered by the Competent Authority and It has 

ff • ec ded to Issue notice u/s 33-A of the Water (Prevenllon & Control of Pollution) Act, 1974 after 

a Ording an opportunity or personal hearing, due to aforesaid violations. 

Now, therefore, In exercise of the powers con(errod upon Its u/s 33-A of the Wotcr 

(Prevention & Control of Pollution) Act, 1974 as amended In 1988 proposes to Issue the direction,•• 
under:~ 

(i) That Environmental Compensation shall be Imposed on the MC authorll/es for po//utlng the 
environment. 

That legal action shall be Initiated against the MC authorities and Its responsible persons/ (ii) 

officers. • 
h 

As such, you are, hereby, afforded an opportunity to appear In person before ih e 

Chainnan of the Board In his office at Punfab Pollution Control Board, Vatavaran Bha_w•~; :: th; 

Road, Patlala on 22/10/2024 at 11,00 am to explain your f allure to comply with prows,~ MC has 

Water (Prevention & Control of Pollution) Act, 1974 failing which, It wllf be presu'.'1ed th•1 .:, : taken 

nothing to say in the matter and further action under the provisions of the sa,d A , ~, e 

against the MC, without any further notice/ opportunity. \ 

~ Environ ent I fngin ;i I"' Yj 
'- for & on behaH of the 

Pu b Pollution Control Board 

7 Dated r ll I , O I~ . 
Endst. no. , 3 J O _ . men~ Punjab Pollu~on 

A copy of the above is forwarded to the fnv,ron act,·on It is requested to get 

, • fi rmation and necessary · d 

Control Board, Regional Office, SAS Nagar ,or in o I er/ e•mall/ WhatsApp and sen 

the copy of the notice delivered to the MC through spec fa messeng on the said . te nd r me of 

the receipt of the same to this office and also ensure its presence 

hearing. 

E•Noting -15726147 
~ 

Enviro 

c.....-- for & on e a 

Pun b Pollution Control Board 

129



To 

Sub!ect: 

The Executive Officer 
I 

Municipal Council, Zirakpur, 

--'d(~ LiFIE ~·~ L1fe~tyle tor ,r~ Environment 

Distt. SAS Nagar ~13 .. F!f\10?',f-J ( j fi 
Jrfudl ri ... 1.1 .. 1.1 ............ f};;f. .... 1.P. ..... 2 .. Notice to issue directions u/s 33-A of th~i+'r1"rtr11'R't("f!nf1on on ro o o ut,on) Act, 1974 in case of STP of capacity 17.3 MLD 

Board's letter no. 3706-07 dated 14/10/2024 

, In reference to above, the MC was earlier notice to issue directions u/s 33-A of the 
Wa_ter (Prevention & Control of Pollution) Act, 1974 vide Board's letter no. 3184-85 dated 16/9/2024 
alongwith an opportunity of personal hearing before the Chief Environmental enginf:er (P) of the 
Board on 22/10/2024. However, EO, MC, Zikrakpur vide its letter no. 5459 dated 22/10/2024 has 
requested for another date of hearing being not available on the said date. 

The matter has been considered by the Competent Authority of the Board and 
decided to give another oppo.rtunity of personal hearing to the project proponent before taking 
further action in the matter. 

As such, you are, hereby, afforded an opportunity to appear in person before the 
Chairman of the Board in his office at Vatavaran Bhawan, Nabha Road, Patiala on 6/11/2024 at 
11.00 am to explain your failure to comply with provisions of the Water (Prevention & Control of 
Pollution) Act, 1974, failing which, it will be presumed that the MC has nothing to say in the matter 
and-further action under the provisions of the said Act, will be taken against the MC, without any 
further notice/ opportunity. 

_s)., 
Environmen~I Engineer / 

for
1
& on behalf of the 

Punjab Pollution Control Board 

Endst. no. 3 8b6 Dated f o ~ A copy of the above is forwarded to the Environmental Engin er, unjab Pollution Control Board, Regional Office, SAS Nagar for information and necessary action. It Is requested to get the copy of the notice delivered to the MC through speci.al messenger/ e-mail/ WhcllsApp and send the receipt of the same to this office and also ensure its presence on the said lat,_ an<l\time of 
hearing. _ 

,_;,_~.:-=i-;:r-\ J:-.,;; __,, _ _.,,,,.-· 

Enviro e tal E gi ~ttq 11 

-·---

for & on behalf oft~ 
Punjab Pollution Control Board 
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To 

The Executive Offlcar, 
Munlclpill Council, Zlrakpur, 
Dera Bassi, Dlstt. SAS Nagar 

REGISTERED 

,)v.~ LiFE 
~·~ Llfostylo for "'-f {,,/ Envlronm(!nt 

•·mfl'~i'µ£'f-;:;;r 

Subject: Proceedings of the personal hearing given to Executive Officer, Municipal Council, 
Zlrakpur, Dera Bassi, Dlstt. SAS Nag;1r w.r.t. notice to Issue directions u/s 33-A of the 
Water (Prevention & Control of Pollutlon) Act, 1974 In case of STP Zirakpur of 
capacity 17 ,3 MLD before the Chairman of the Board on 22/10/2024 

The following were present: 

From Board's side: 
1) 

2) 

3) 

Er. lavneet Kumar, Chief Environmental Engineer (P) 
Er. Gursharan Dass Garg, Sr. Environmental Engineer (ZP-1) 
Er. Navtesh Singla, Environmental Engineer (ZP-1/1) 

From MC side: 

1) Sh. Ashok Patharia, EO, MC, Zirakpur 
2) Sh. Charanpal Singh, Municipal Engineer 

It ls intimated that the officer of the Board brought out that earlier the MC, Zirakpur was 
given an opportunity of personal hearing before the Chairman of the Board on 13/3/2024, wherein, it 
was decided as under: 

1. The MC shall provide the list of tubewells of the MC and installed by building constructions 
projects after getting the same from PSPCL authorities to the Board within 15 days. 

2. The MC shall calculate the quantity of wastewater generation in consultation with PWSSB and 
submit the same to the Office of Environmental Engineer, Punjab Pollution Control Board, 
Regional Office, SAS Nagar within 30 days. 

3. MC shall carryout digital survey from the expert agency and submit the same to the Board 

within 30 days. 

4. MC shall identify the projects/ units from where oil & grease is coming to the existing STP of 
capacity 17.3 MLD and shall submit the proposal to up-grade the existing STP for removal of oil 

& grease from the wastewater within one· month. 

s. The MC shall provide the list of projects whose building plans have been approved and how 
many new sewer connections are given to new projects after the issuance of directions u/s 33-A 
of the Water (Prevention and Control of Pollution) Act, 1974 vide letter dated 11/04/2022. 

6. The MC, Zirakpur shall not give any permission/ new connections for discharge of treated 
effluent Into their sewer, till existing STP of capacity 17.3 MLD Is up-graded or a new proposed 

STP of capacity ~2.5 MLD Is made operational. 

7. The MC shall subm!t proposal In consultation with Soll and Water Conservation departmer:it for 
utilization of treated wastewater onto land for Irrigation to the Board within 30 days. 

-1-
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The MC shall apply for consent to operate of the Board as required under Water {Prevention & 
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollutlon) Act, 1981 alongwlth 
requisite documents & fee to the Board within 15 days. 

9. The MC shall deposit sample collection and testing fee of the samples already collected & 
~ • analglstd by the Board within 15 days. 

\ 

10. The MC shall carryout blo•remedlatlon In the River Ghaggar till the new STPs are made 
operational. 

The proceedings of the aforesaid personal hearing were conveyed to the EO, MC, 
Zirakpur as well as Environmental Engineer, Regional Office, SAS Nagar vlde Board's letter no. 13042•43 

dated 28/3/2024 for complla!lce. 

Regional Office, SAS Nagar has submitted the followlng polntwlse compliance of the 
above decisions of the personal hearing, which Is reproduced as under: 
s. no. Decisions of Personal hearing dated 13/3/2024 Compliance status 1. The MC shall provide the 11st of tubewells of the MC The MC has not yet submitted the 

and installed by building constructions projects after same. 
getting the same from PSPCL authorities to the Board 
within 1S days. 

2. The MC shall calculate the qty of wastewater The MC has not yet submitted the 
generation in consultation with PWSSB and submit the same. 
same to the Office of Environmental Engineer, Punjab 
Pollution Control Board, Regional Office, SAS Nagar 
within 30 days. 

3. MC shall carryout digital survey from the expert The MC has not yet submitted the agency and submit the same to the Board within 30 same. 
days. 

4. MC shall identify the projects/ units from where oil & The MC has not yet identified and grease Is coming to the existing STP of capacity 17.3 intimated the same to PPCB. MLD and shall submit the proposal to up-grade the 
existing STP. for removal of oil & grease from the 
wastewater within one month. 

5. The MC shall provide the list of projects whose The MC has not yet submitted the building plans have been approved and how many new same. 
sewer connections are given to new projects after the 
issuance of directions u/s 33-A of the Water 
(Prevention and Control of Pollution) Ac~, 1974 vide 
letter dated 11/4/2022. 

6. The MC, Zirakpur shall not give any permission/ new The MC has not submitted the connections for discharge of treated effluent into their compliance of the same to this office, sewer, till existing STP of capacity 17.3 MLD ls up- yet. 
graded or a new proposed STP of capacity 22.5 MLD is 
made operational. 

7. The MC shall submit proposal in consultation with Soil The MC has not yet submitted the and Water Conservation department for utilization of same. 
treated wastewater onto land for Irrigation to the 
Board within 30 days. 

8. The MC shall apply for consent to oper,te of the Board The MC has not yet applied for as required under Water {Preventlp_n. & Control of obtaining 'Consent to Operate' under 
Pollution) Act, 1974 and Air (Prevention & Control of Water (Prevention & Control of Pollutlon) Act, 1981 alongwlth requ{slte documents & Pollution) Act, 1974 and Air fee to the Board within 15 days. 

'• 
(Prevention & Control of Pollution) . Act, 1981, 

9. The MC shall deposit sample collectlon and testlns fee The MC has not submitted the of the samples already collected & analslsed by the compliance of the same to Regional Board within 15 days. Office, SAS Nagar, vet. 
10. The MC shall carryout blo-remedlatlon In the River The MC has not submitted the Ghaggar tlll the new STPs are made operatlonal. compliance of the same to Regional . , 

Office, SAS Nagar, vet. 

/ -2-
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From the above, It Is clear that the MC has not yet complled with any of the decisions of 
the personal hearing held on 13/3/2024. 

The monthly monitoring of the STP Zlrnkpur Is being carried out by Regional office, SAS 

Nagar and for the month of AUBUSt, 2024, the sampllng was carried out on 3/a/2024 and same was 

analyzed by Head Ofnce lab of the Doard. /\s per analysis results, the concentration of the parameter 

was found beyond the permissible llmlts of the Boards as tabulated below: 

Month Parameter 

pH TSS BOD TDS O&G F.Coll MPN/ 100 ml 
1. August, 2024 7.0 61 24 - 6.8 2200 

Prescribed 6.5-9.0 100 30 2100 10 1000 
limits 

It Is clear that the MC Is still not complying with the discharge standards laid down by 

Board. 

The STP Zirakpur of capacity 17.3 MLD is already under capacity. MC has not yet 

submitted any concrete proposal to construct new additional STPs for domestic effluent of Zirakpur 

Town. Presently, only partial wastewater of Zlrakpur town is being treated in the existing STP and 

remaining quantity of untreated domestic effluent is being discharged into choe and nallahs leading to 

River Ghaggar. 

The joint committee of the officers of various departments constituted by Deputy 

Commissioner, SAS Nagar has visited the Zirakpur area on 4/9/2024 to carry out the physical survey 

along with extensive sampling at various sewer lines. After the visit, it was found that level of oil and 

grease of Godown area was very high and EO, MC, Zirakpur is required to plug the sewer line of 

respective area and purposes the requisite in-situ remediation treatment of untreated wastewater. 

However, no report from the MC, Zirakpur has been received in this regard. 

The MC authorities are not complying with the provisions of the Water (Prevention & 

Control of Pollution) Act, .1974 and is violating the provisions of the said Act, intentionally and 

deliberately.-

The matter was considered by the Competent Authority and it has been decided to issue 

notice u/s 33·A of the Water (Prevention & Control of Pollution) Act, 1974 after affording an opportunity 

of personal hearing, due to aforesaid violations. 

Thereafter,· the MC was served notice to issue directions u/s 33-A of the Water 

(Prevention and Control of Pollution) Act, 1974 vide Board's letter no. 3706-07 dated 14/10/2024 

alongwith last opportunity of personal hearing before the Chairman of the Board on 22/10/2024 with 

the following proposed directions: 

(i) That Environmental Compensation shall be Imposed on the MC authorities for polluting the 

environment. 

(ii) That legal action shall be initiated against the MC authorities and its responsible persons/ 

officers. 

Ho·wever, EO, MC, Zikrakpur vlde Its letter no. 5459 dated 22/10/2024 was requested 

for another date of hearing being not available on the said date. 

The matter was considered by the Competent Authority of the Board and decided to 

give another opportunity of personal hearing to the project proponent before taking further action in 

the matter. 
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Therefore, the MC was given another opportunity of personal hearing u/s 33-A of the 

Water (Prevention & Control of Pollution) Act, 1974 vldc Board's letter no. 3865-66 dated 25/10/2024 

before the Chairman of the Board on G/ll/2024. 

The representatives of the MC, Zlrokpur nttendcd the personal hearing and submitted 

written reply which was taken on record. He Informed during hearing that oil and grease comes to the 

STP after every 1S·days. He further Informed that Joint committee has already survey in the area and 

measures shall be taken accordingly. He further Informed that there is stay by the lower court on the 

con
st

ruction of new STP of 22.S MLD at Sanoli and department Is making effort to get the stay vacated 

from the Hon'ble Court. 

After hearing the officers of the Board and the representative of the MC, the Chairman 

of the Board decided as under: 

l) The MC shall operate its STP regularly and efficiently to achieve the prescribed standards at all 

the times. 

2) The MC shall not pump the wastewater from the MPS more than the existing capacity of STP for 

smooth operation of the STP. 

3) The MC shall make efforts to complete the construction/ installation of two no. additional STPs 

proposed by the MC to cater excess wastewater load of Zirakpur. 

4) The MC shall immediately find out the source of oil and grease to the STP and submit the report 

to the Board with concrete measures to stop the same. 

5) Environmental Engineer, PPCB, Regional Office, SAS Nagar shall pursue with IIT, Rupnagar to get 

the discharge of MC Zirakpur calculated and obtain the report within one month. 

You are, therefore, requested to comply with the aforesaid decisions of the personal 

hearing. 

Enviro 1'f 
~ for & on beha 

P jab Pollution Control Board 

Endst. no . . :1s.~.. Dated es . ..1.~. !.~R ~ 
A copy of the above is forwarded to the Environment I Enli~eer, Punjab Pollution 

control Board, Regional Office, SAS Nagar. It is requested to verify the compliance made by the MC and 
shall submit further report and recommendations. 

♦ 

Environ ''); 2Y 
for & on e a 

b Pollution Control Board 

• 
-4-
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Dated: ................. . 

To 

The Executive Officer, 

Municipal Corporation, 

Zirakpur. 

Subject: - Report of Joint Committee constituted In compliance to Hon'bfe NGT (PB), New 

Delhi order date 11.07.2024, 04.10.2024 In OA no. 752 of 2024 in the matter of 

Brijesh srngh ladwal vs Union Territory of Chandigarh & Ors. 

ft is intimated that in QA no. 752 of 2024, the matter of Brijesh Singh Ladwal Vs 

Union Territory of Chandigarh & Ors. The applicant has raised the issue of pollution being 

caused in Sukhna Choe drain flowing in the State of Punjab after entering from Chandigarh. The 

said drain is a storm water drain but as per the plea of the applicant the drain is polluted on 

account of discharge of pollutants and the solid waste which is stored and dumped on the 

banks of the Sukhna Choe. It is also alleged that the slums and shops on the bank are also 

discharging pollutants in Sukhna Choe, which finally meet river Ghaggar. Therefore, the Choe is 

pofluting river by infusing all kinds of chemical and pollutants. The Hon'ble National Green 

Tribunal, Principal Bench (PB) vide order dated 11.07.2024 (Annexure-1) has observed and 

directed as follows: 

''Para: 06 

To ascertain the status at the ground level we constitute a Joint Committee 

comprising of the representative of the CPCB, RO MOEF&CC Chandigarh District 

Commissioner D;strict Magistrate Chandigarh, District Magistrate Ziraku~ District 

Commissioner/ District Magistrate Chandigarh will act as nodal agency 

Para: 07 

The Joint Committee will ascertain the extent of pollution being caused from 

different sources in Sukhna Choe will get the sample analysis reports of water of 

Sukhna Choe at different point and will also suggest the remedial measures. The 

Committee will also identify the industrial unit discharging effluent in Sukhna Choe.>, 

In Compliance of the Hon'ble NGT orders dated 11.07.2024, the members of the 

joint committee visited the locations. The report of the Joint committee has been submitted by 

the Nodal Agency, Copy of the same is attached. Joint committed has given certain 

recommendations related to MC Zfrakpur as under: 

1. The Municipal Council, Zirakpur shall carry out a survey and identify the spot 

area of the solid waste dumped into the Sukhna Choe, and 'Iron Net' will be 

fitted along with the drain In order to prevent dumping of the Solid Waste and 

C&D waste 

2. The Municipal Council Zlrakpur shall ensure regular operation and maintenance 

of the existing STP of 17.3 MLD capacity. 

~ 1i::d3a, ~ ?itRJ 55, ~ 2, ~ ~ ~ c"rara' 

REGIONAL OFFICE, PLOT NO. 55. PHASE-2. SAS NAGAR. _j 
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3· Pun)ab Pollution Control Board shall Issue direction to the Municipal Council 

Zlrakpur /STP Operator to take corrective measures In a time-bound manner to 

ensure O&M of the STP s that there ls no disposal of untreated effluent Into river 

Ghaggar. 

4. Panchkula Administration ahd Zlrakpur Administration shall take necessary steps 

to stop solid as well as liquid waste discharge from slums In their respective 

areas. 

As such, it is therefore requested to comply with the recommendations of the joint 

committee in time bound manner and submit the action taken report within 7 days, please. 

Envlr~n~g1~ler 

End st no. SJ 5 
Dated 2,7}t}tf"' 

A copy of the above is forwarded to the Senior Environmental Engineer, Punjab 

Pollution Control Board, Zonal Office·l, Patiala for information, please. 

~ W3'a, ~~ 55 ~ 

REGIONAL OFFICE, PLOT NO•. c;~ :•~~-'t ~ ~ 
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